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See Rule 42 

An The tCentral Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 ob 

OF 199 

Applicant(s) 

Res pondent(s) 

Advocate for Applicant(s) 

Advocate for Respondent(s) 

A 

Notes of, the Registry 	Date 	 Order of the Tribunal 

'10 r'M A Ilk.) 

F, of R, 
ArrosItto v)(It 

4100 IB I I K; 
M IRV loot 

M 4 'k .1 0,/  

'a~_ &IUL, Ale  I 
-25  AM) 
COW 

zz  

19.9.00 present The Hon'ble Mr, Justice D.N. 
Choudhury. Vice-Chairman- 

Heard mr. A.Ahmed le arned counse 1 f or 

the applicant. Issue notice to show-c ause' 

as to why this application shall not be, 

admitted - Returnable by 24 -10-2000. 

'Mr A.Deb Roy,learned Sr-C.G.S.0 is 

,.requested to obtain necessary instruction 

Ion the matter. 

List on 24-10-2000 for filing reply 

,to the show cause and admission. Till 
, that date the applicant shall be all-owed, 

I kc­c 
to'continue in her present post she is--, 

holding t~o_d ay 

Vice-Chairman 

pg 



O-A. 271/2000 

Notes of the Registry 	!?~a~tj 	Order of the Tribunal 

24.10.0C 	Heard Mr 2k. Ahmed, le arned counsel for 

the applicant and Mr AoDeb Rty,learned 

s6w 	 Sr.C.f-",.S.0 for the r . espondents. 

-It has been stated that the impugned 

order of transfer on promotion dated 

20-5.2000 has been reviewed and the 

appliclation has thus become infructuous 

0 . x0v% 	
and accordingly, the same'is dismissed 

as infructuous. 

PLO 1AA- 
vic6-Chairman 
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~ IN THE-CENTRAL A . DIIINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAH'ATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTR-AL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGI . NAL APPLICATION NO.A71 OF 2000. 

Smt. Jyoti Prabha Bayan 

—Applicant. 

-Versus- 

Union of India & Others 

.. Respondents. 

I 	N 	D 	E 	X 
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IN THE.CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI 	BENCH AT GU WAHATI. 

(AN 	APPLICATION 	UNDER 	SECTION 	'19 	OF 	THE 

-
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 	1985) 

ORIGINAL APPLICATION NO. 	OF 2000'. 

B E T W E E N .  

-MES No., 225364 

S~mti. 	Jyoti 	Pr;Rbha 	Bayan, 

Lower 	Divisional 	Clerk, 

Office of 	the Commander Works 

Engineers, 	Air 	Force, 

Buwahatii 	A. 	T. 	Road, 	Shantipur, 

G ,uWahati-781009, 	Assam. 

—Applicant 

-AND- 

13 	U.nioh 	of,India,., 	represented 	by 

the 	Secretary 	to . the 	Government 

o 	India g 	Defence Department, 

New Delhi. 

.21 	The 	Chief 	E'ngineer, 	Head 	Ouarter', 

Eastern 	Command , 	Fort 	William, 

Calcutta 	21. 

31 	The Chief 	Engineer, 	Air Force, 

Shillong 	Zone, 	Shillong. 
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41 	The Commander Works Eng ineers,, 

Air Force,- GLAwahati,' A. T. Road, 

Shantipur, Guwahati-7810o9, 

Assam 

-Respondents. 

D ETA I L,G 0 F THE APF_ICAT ON:- 

PARTICOLARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE-. 

This instant application is directed 

against illegal and arbitrary transfer-  o+ the 

applicant vide Office Order 'No. 131841/11/3-976 

/Engrs./EID dated x'lw()th May 2000. 

JURISDICTION OF THE-TRIBUN()L 

The 	applicant 	declares-, 	that 	the 

subject -matte.r of the instant application is 

within- the jurisdiction of the Hon b 1 e 

T r i.buna I 

3.. 	LIMITATION 

The applicant fUrther declares that 

t.he subi -ect matter of. the instant application 

is within t 1 -1 e 1 i m 1i ta t i o n prescribed Under 

Section 221 of the Administrative Tribunal. Act, 

1. 985 

4_ 	FACTS OF THE CASE 

Facts, of t he case i n brief a r e given 

he I ow 
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4.1 	That YOUr hUmble applicant a citizen 

of India* and as such,. she is entitled -to all 

the rights and privileges guaranteed under the 

Constitution of India. 

Tha\b,-'At YOUr- applican - t is not.,4 serving as 

Lower. DiVision Cler 	unde- the Of f ice of the 

Commander W or ~-.: s Engineer, Air Force , 

Shantipur, GUWahati She was promoted to the 

post of Upper Division Clerl< vide Office Order 

No. i31R_41/t1/ *:3976/Engrs/EID dated 'X-20-05-.2000 

and p'os ted a t S h i I I o n g i n the S t a. t C-2 o f 

Meghalaya. 

Anne;<ure-A is the photocopy of Office 

O- r d e r No. 1."-!,18,41/1-1/3976 /Engrs/EID 

dated 20 ­ 05-2000. 

4.3. 	That y 0 LA I'-. applicant 	begs 	t o s ta t e 

that her husband is an advocate by profession. 

a 	i s 	practicing 	a. t 	GL1wa. ha t i 	C 0 Lt r t 	The 

a p P I i can t h-a ,-::; 3(three) m i n a r a h i I d ren She 

resides at her native place Mirza, Gu wa hak t i 

Besides the minor childreri the mother of the 

app-licant who is aged about 75 year is also 

staying wi'th the applicant. The mother-  of Ah ~e 

applic~ant iS,,SLkffPrJng from old age ailments. 

She ti ~ts to look after tier hUsband & children 

besides tier 
I 
 old mother. It is also pertinent' 

to mentZon he re t ha t t h e- applicant i s 

s Lk + fe  r i n g f rom hear t d isease, Peptic U I c e r-

Syn-dr,ome and Chronic Malar- i-al fever sit-ice last 

few -months ' - and she is Le n d e r t r ea t m e n t o f 

Mahendra Mohan ChOLtdhLtr.y Hospital , G*LAWRhati . 



The ' PhYsi .cian ' who' i 	a t t e n d  i n 
. 
g o n her ha s 

advised the a pl"c 
P 	I  ant., to Stay at GL(WaIjati for 

long treatment un d e r care 0  f a Specialist 
Physician and Cardiologist. 

Annexcure-B is the. Medical Certi+ic a' - te 
dated 	I 1`06 ­20oO 	issued 	by 	t tie 
Mohendr,a 	rl o h a. n 	C.h o u d h u r y 	Hospital 
(A U t h o r i t y 

4. 
1  4 
	T h a t y 0 U r applicant ,  begs to state 

that under the Government 0 Indi a ' s of f i ce  

Memorandum No. 280:74 / 2 /97 ­ ESJTT(-A) dated 12--06-- 
1997 ' issued by th 

. 
e Department 

. 

of Pe r s on n e I 
Training, 

' 

New Delhi . regarding . 
the posting of 

wiTe at the .  same statiol., where her -  husband 
resides although he 

may not be a. (3overnment 
eMPIoyee even in that ca se  also the w,fe may 
get the benefit o f posting  

t the.  Same station 
where her h us b a. n d is res-idj'ng. 

A n n e, ., u,re-C is ttle p h otocopy  of Of f  cL  

m o ra n d-u m N o 	2 8 0 	/2/ 97 	ESTT 
(A 	dated * 12-~-Ob-1997 

4.5 	
-at 	- T1 	thO APP.Iica-nt be g s  to state that 

b e i n g ag'grieved' by the IMPL(gne'd ' transfer ordc,,, r 
dated .28,705-2000 the.appli-cant 

- 
-filed an appeal 

12---06-2000 be-fore 
r 

	

. 

Ua r t a r 1, 	

the "-. '01-IJ ef 	Engineer 	He a d 
Eastern 	C 0  m ma n d Fort 	w -i  I I i a. m 

	

C alcLttta 	21 . through pr6ppr channel t-jitt-I a  
~"equest 'to mo dify her transfer order and, __a . Iso 
requested for locally adjustment/ p o  9  t i 1-1  g a 4-  

	

G L(w A- h a.. t i 	T h 0 . f + 
. 
jck~ of 

the Chief Engineer!, 
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A i r Force, 	-h i 1 1 at! g 	forwarded the .  appeal/ 

re p rea en ta t ion to t h e H ead b ua. r t e r , Eastern 

Command CaICUtta-21 It is wortht to mention 

h e r e t  h a t the, movement order t a S h i I I o n g 

issued to the Applicant has been extended tc! ,  

1 s t AugUSt 2000 	(A.N. 	vide 	letter 	No. 

1 '2`4 2 C L K 1 2 8 / E.1 P. . d a t ed - -2 4, t h July 2000. Bu t 

till today the Respondents have not considered 

her a'p.p e I . H e n c e s h a has compelled t o 

approach - th.is  Hon ' b Le TribUnal f -,- r s e a k i n g 

justice. In the mean ti me she has ,  f i I ed aria t he r 

t h representation.dated A~- 	August 2000 which 

is. pending before the Resnohdents. 

A n n eXU r e - D i s the p h o t o c o p y- o f the 

r:epresentation;. dated 12-06---2000 filed 

by the applican't. 

Annexure-E is 	lie photocopy of the 

forwarding letters dated 20-07-2000.. 

AnneXUre-F is the photocopy of t he 

Extension of Mo.vemant Order-  dated 24- 

07 ­ 2000 

4.6 	That-  the applicant begs to state that 

there are number of vacancies in ,  the Of, fice 

-where the applicant 'is worl.%ing and - a- lso 

Vacancies are ,  lying in athe-r offices within 

Guwlahati Now' she apprehends that at any time 

she may be released from Guwahati to Shillong. 

As such, the applicapt is approachinq before 

this Hon,'blL= Tribunal for seek- ing justice. 
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4 7 	That %/Our applice.. nt begs to 

state.  that ever F,  i n c e her entry t 0 

the - Service of this deparLMent she 

has been running her devotional and 

sincere service 'to all the concerned 

h i g he r a ut ho r i t i a s w 
. 
i t h ought mos 

I 
 t 

satisfaction. There i n or blemish 

from any quarter in an 
I 
 y point of -time 

in her entire service life. 

4.8 	That your applicant submits - that i t 
i s not possIb I e + or the. appl ican t . to stay 
a I one a t S h i I I on g Meghalaya I eav _J n g hher. 

,minor Children, who are Studying in Assamese 

Medium and also 'the mother -of the applicant 

who is aged 

* 

about 75 years'-and suffering from 
ol.d age ailment. 

4.9 	That your applicant Submits that the 

Respondlents have issued t-he transfer-  or- der in 

vio lation of Gove rnment Circular and Policy 

regarding posting of husband 
. 
an:d wife at the 

5 a. M e station. You r applicant h a S' got 
reasonable b e I i e f t ha. t the Res ponden ts I 	 a r e 
.resortingl- 	colourabl.e exercise of power to 
accommodate the-ir interested-  person. 

That y 0 U r applican ~t f.Urther. Submits 

that the action of the Respondents is highly 

illegal, improper, whimsical and aisc) ag a i ns t 

the Policy 
I 
adopted by I 'the Giovernment of India 

regard.ing Posting Of FIL(sban"d and wife 	t 	-i e 

	

a 	t I 
Sam e Station. 

9.  ~_ 



4 That 	in 	view 	of .  the 	facts 	and 	cir.CUM- 

stances. it 	is 	a. 	+it case ~ 	f or- 	passing an 
.interim order 	p ~ - otecting the 	interest 	

.. 
of the 

applicant And 	tier 	family members 	incLuding tier 

minor 	children and 'her 	bed ridden 	mother. 

4.12 That 	this 	application' 	is 	filed bona. 
f id-e 	a.nd for 	-the 	interest 'of 'justice. 

'GROUNDS 	FOR RELIEF 	W I TH 	LEGAL 

PROVISION*. 

5.1 	For t ha. t 	due to the, above. reasons 

nar I  rated 	i. n . details 	t h e 	p a. s s i n g, 	0 + 	the 
t ra n s f e r 'o. rder of the a.pplicant in prima 	-i  c .f 	ie 
is , il legal,.mala 	ide 	arbitrary and without 

jurisdictioll and hence the, same is liable t . 0 
.be set aside and quashed . 

5.. 
1 
 2' 	For that, the action, of the Respon- 

dents is hib.hly illegal, arbitrary and also 

viol.ative of the Government Pol:icy regarding 

transfer of husband an d wife a t the same 

station. 

5.c 3 	F o r' 	 denial 	of 	ben E- f i t of 

po sting of her husband at the same stati -on i's-

in total violation of the Articles 14, 16 -and 
21 ,  of t he .  Constitution of.t India i n RS Much. 

other 'similarly .  Situated employees, have b,e a n 
granted the said benefit- 

5.4 	For that, it is s- ettled proposition 

of law that when the same principle have been 

laid down in 'given cases, aill 
. 
the persons who 
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are similarly sitUated shOUld be granted t h e 

said benef its. 

5.5 	For that, t he applicant having been 

denied.the said benefit withot..tt any reasonable 

excuse by the Respondents and. as such, proper 

r e I ie f's a r_e reqUired t o ,  tfe granted t o the 

applicant. 

5.6 	Fo r t h ci it , t he- action of the Respon- 

dents is arbitrary, ma I a f ide and di.scrimi-

natory with an il I motive an d a S SUc h the 

. impugned transfer order dated 2o-05-20oo i s 

liable to -be set aside and qUashed 

5.7 	For 	t h a t 	t fie 	Respondents 	before 

transferring-  it h e. applicant 	0 U g . Ilt 	to 	have 

considered the - transfer policy of thp 

Government o f I n d ii--t in t h i s matter a n d as 

suc h, the impugned transfer order -  is ba.d in 

the eye of law and is liable to be set aside 

and quAshed 

5.8 	Fo_r the, in any- view of the matter 

t he a c t i o n of the re,spondents .  ar  e - -,n o t 

sustainable and hence the same is liable to b,e 

set aside an-d'quas.1--ied. 

T h 	p p 	t c r a. ves leave of this Hon'ble 

T r,i,bu n a I t a advance f U r t h e r g r 0 LA n d s a it the 

tinie of hearing of this instant,  ap plication. 

6. 	DETAILS OF REMEDT ES E,XHAUSTED: 4 



M , 

That. there 'is -n o other alternative 

and ef f iCaCiOUs remedy available to the appli-

can ts-  except invoking the-,  jUrisd" ction of this 

.1-lon'ble . TribUnal under Section 19 of the 

Administrative TribUn a 1. Aic t 	1985 

7. 	MA,TTERS NOT PREVIOUS LY FILED OR 

PENDING IN.ANY OTHER COURT.,- 

T  a t h. the applicants , further declare 

that-thoy have not filed any application, w-rit 

petition Or SUit i n r e s p, e c t of '  the SU bi Pc t 
rn r.Att ,er of- the instant appl-icitioll before any 

other COU r t aUthority, not-  a. n y SUC . h 

aPPI lication, writ petit'jo-n Or SUit is pending 

before any of them. 

RELIEF SOUGHT FOR- ,.,  

Under..the 	facts 	and 	CirCUMIstances stated 	a b o v e 
the 	applicants 	most 	respectfUlIv prayed 	that 
YOU .j1- 	Lordship 	a y 	b e 	p I e-,  a s e d 	t o a d m i t 	t h*i s 

aPPlication,.Call 	for 	the 	-records of 	the 	case, 
.3 SSUe- 1.  notices 	to 	-the 	Respondent 	as 	-to 	why 	the 
IMPUgned 	Transfer 	order- ' , 	dated 20-05-20oO 
iSSUed 	b`y 	the 	Resp-ond ent 	m.,--xy 	not be 	quashed 
and 	after.hearing 	-the 	parties 	and the cause 	or 
c ,-Ru.ses 	that 	may 	be 	sho-wn. 	'YeOUr 	Lordship 	mav 	be 
p I eased 	to 	direct 	the'Res pohdents to 	give 	t he 
ful-low.ing 	reliefs. 

That 	the 	iM,pUgned 	order of 	"I" ra n s f e r 
d a t ed 	20-05-2000 	ransferring 	the 'a P p I i c a 1-1 t 
from GUWahati 	to 	Shillong 	is 	11able 	to 	be 	s"et 



no - -,. 

U 

aside a n d a f resh or d e r b f promotion & 

ttrans ~ er may be issued 
11 
 with c'onsideration of 

Government Policy laid down regar.ding postLng 

of husband and wife at the same station. 

8.2 	Cost of the application. 

8.:~ 	 To pass any other relief or rel ief s 

to whic'h -the applicant may be entitled end as 

-may be deem fit -and proper' by t h e Hon ' b 1 e 

Tribunal 

9~ 	INTERIM ORDER PRAYED FOR: 

Pending disposal 	of 	t h a a pp I ican t 

most respectfully prays for -  interim order by 

way of suspending the order' of Transfer from 

w a h a t i 	to 	S h i I I f--j n 	dated 9 	 C~ 5 21  o 0 0 

n n e x u, r e 	S S U e d b y the Respondents with 

further di rection to allow her to be promoted 

and POSted'at GLAwahati till a fresh order of 

promotio-n and transf -sr is issued by t he 

Responden ts 

10. 	Application Is Filed - Through 

Advocate. 

Particulars of I . P. 0 

I.P.O .- NO. 	9- -T I 0a  
Date Of Issue 7), _)_1 !~,C73D 

Issued irom 	 0 
Payable at 

12. LIST OF ENCLOSURES.- 

I . As Stated above. 

Verification, 

. 
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VERIFICATION 

I 	MES- No. 225364 Smt1 	Jyoti Prabha 

Bayan, Lower Divisional Clerk, Office of the 

Commander W o rk s Engineers, Air Force, 

Guwahati,~ A. T. Road, Shantipur, G U W a h a t i 

781009, Assam do hereby solemn'ly verify that 

the statements made in paragraphs ~ +b4 , 3,  
are true to my. knowledge 

those made in. paragraphs 

are 	being. -_ 	matters 	of 

records are true to my in-formation derived 

therefrom which I believe to 'be true and those 

made in paragraph 5 are true to my legal 

advice and I have not suppress'ed any mAteria ll 

f ac ts., 

And I sign this verification today on this 

the 	da-y of September 2000 at Guwahati. 

Declarant, . 

(I 

6 
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ESI)  1~ arlkiriara 

-PRO ~IIOTI_ 	Pos, 11 
To ,,  rollco to th (.ki t~d 30 th m F 	

is, lio '.letter 
jq0  i-Irch t-,200o, 

1 D2. 
or (JL, 	Pr  OITU:~t.4_on d 	 th e 

~f011  in' ow  9 Dc s t U15t They 	 hereby 0 

states 	~ii ~atecj,. against-. t 	n "tnes.~t~jtj '  _~ho_e~_Interest' -  

T' ranc rred 
emark j  

3 

206642 P'r Obo`~h x I)Utt,c-i 	 uftta~r - 
CEEC, Calcutta.  (;E  

Jan 2. 160336 Sambhu Vath 
P aul. 	 GE P'anagarh' (A //F 

31 ~fflj6-5,f)  -7 

	

ip! 	 ullalha tj ada t a c ar , j C.,  

A?6 ' 14aY' 2000 

160337 Allun pa,~I.! 

5- 202993 Nrj, 
j- dar 	

al 1.~anti 

20-4923 Lil. ,71  K' 
ch 01"d,"Itry 

baqdogra 

Road 
CEEC ,  c . a j.cutta  (;E O'S  0 .. 

ub.$) Barrac,)<Pore 	GE I Shapf~rz 

Contd, 

c 

'Q 
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hirfisitry of 	Fer - sorsilel, Public Coo-jevj4 jj Cj,s 	4 	Prxl'l-;ioqr1%P 
(Departnient of I ersonitel & Training) 

New -Deltoi l  the l2th Jur-.e 1997 

% 
% qt 	 'OFFICE MEMORANDUM 

St 	V.P 	of , husband  and wife --af  4-1% 
W  Rasing station. 

The under ' .9ned i s/ d i re cted to 	y to a t OV-0  the 
Stsbj*ct. MOntiviled .-above j,,,0over- nfner t to 	issued detaklor guideline 	 -Ad 	 'd -a 	vi  de ?rim eNO 	280.."3/:7/06-E* t (A) dated Zft4*06- The _--comalissiorl ties nuw recommended Ahat -not. o n l y  ttjo- ex .i stirog jrstrL%ctjorlr  
ripgarding the ne e d -,t;q  post hubisand ane,( wif e  ' a t trio same  
station noed' to Ile-- . rofturatod, it KiA s ~%J !&o  
tbat the scope ese instructions sti ould b e  widened tO include the. prtovjsion 

. 
tti at 	where posts at the Appropriate' '-lj?vql' ~~,eXjst in the*organisati or, a t the same 

station t  - the, husbArid-and 'wife may- invart akl y,  b e  posted 
together in'ordev-.6'"'e'nable them to lead a nor ~m`al family life and look aiter. tile 	W&1faV*'e Of the ch i I dren 
0 bp0c1dLllY till - ti%Q ~ 'Children ;Ar u  1(.) 	o r tiju . 

f 

The Govemment, after- COOSidering the matter, 
has decided to accept thi s rpr  " .0minendation of the Fi f tte 
Central Pay Commi-s' sion.-  Accoi%dingly, it is Y-eiterated 
that all ministpids, 
to the guide' 	

.4t%Departmer4s should strictly adhere 
lines 	laid 	down 	i 1-1 	om 	No. 

6—lEi_ ~-t- (A) dated 3-4-S6 while deciding ovo ttou 
of­ hUuba*nd acict wife ,it 	ti,j V 	sa(n g 

statlooi and 	 'etisurot- flat 	s ut to 	put~ t i 0  lie 	ecia  
011e  es ecia 	 he.ir- childrer, are"_Tty- years Uf ago' s  I posts-at the atop 	 I exist -1-n- 

ttie Organisation, at the same stati on and if rto administrative, problems a re OxPected to result as a consequenc.e I 	. L 	, ­ 

rt. is tuf,th" claPifiOO thJt eve(,  in 	whvve 
Only '  ti-se wife is'--a government servant, ti-se c0(jCess i ojg  
elaborio"Lled ' in para 2 of this O*M. w o,1 1d be a dm i ss i~. je  
tQ the riavornmei-et, % e r von t 

4. 	These 'nstruc tiOns WOVI-J'be *PF , licable only to Posts within ther SaMe departMel'ft and Wul-Ald I'lot apply on 
aPPOi .ntfilerit Under the Central Staff ir ig  ,­ C ~ e  e. 

.7  ..r.eintt. Of 

iev 
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py 	of 	-this 	Department's 	OM 	No 28034/7/86—Es 	~._"'O!dated 3.4.86 is encloseol for read; tt - (A) ,]'  ref O ren cer an d . ~qu Oop c e 

'Ith am is ereclused. 

Harinder Sin gh 
~40"t Secretary to thq.00vt. of India 
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From MES/225364 
S mt iyoti Prabha Bayan 
LDC 	(Pt) 
C/o CWE (AF) Guwahati 
GUWAHATI - 781009 

To Chief Engineer 
HQ Eastern Command 
Fort William 
Calcutta - 21 

T9irough Proper Channel.) 

SUB 	 OF .. ADM. CADRE . 
 (LDC TO.JUMC-1 

Sir, HQ-1etter No.131841/11*13976/Engrs'/EID 
1; Reference your 
dat-ed , 20:May 2000. 

2. With due respectco,,Lhumble submission I beg to Put for 
favourable 

ward the following few lines forconsideration and 

action please:- 

I express gratitude for promoti!on to me from LDC to 
to 	that I 

UDC, 	simultaneously I also demor ali.sed 	note 
to CWE Shillong vide your 

have been ordered for.posting 
'revealed from the promotion/post 

HQ 	letter 	ibid. 	It 	is 
ing 	

that all the ladies promoted have been adjust- .  order 
ed to the local formation except . mYSelf. 

I am consisting three minor children residing at,my 
30.KM native place MIRZA (Kamrup District) which is about 

studying in 
away from my duty 8tation. 	My children are 

Assamese Medium S6hool... 	. 	 I 

am suffering fr 
. 

om chronic Ma-la~r- ia-1 fever, -RePt-i-c 
Ulcer Signdrome, heart disease since three months and 
under treatment of Mohendra Mohan Choudhury Hospital, 

'My physician:advis.ed me to stay at Guwahati Guwahati. 
for prolong treatment under dare of a Specialist Physi- 
cian and cardiologist. 'AMedical Certificate obtained 
from the Hospital is enclosed for your perusal pleas.e. 

(iv) - My mother aged 75 
1  years old who is suffering from 

various diseases and confined to bed. Being the daughter 
it is my moral responsibility to look after my mother 
constantly at her bed side as there is no other member in 
my family to-look upon all the problems at my home. 

\10 
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While serving under GE Guwahati 	I had been in Govt 
Accommodation. 	Recently on expiry-of my-father aged 85 

years, 	the responsibility of 	looking after-my mother 	and.....
'  property rest on my shoulder.- ' My circumstances compelled 

me to vacate the Govt Accommodation and shifted to my 
native iblace so as to look after the-problem and to avdid ~ ,  

.double expenditure: 	Due to the domestic problem I got 
local turn over posting at CWE (AF) GuwAhati. 

Being the female emploype it is quite impossible to . 
stay at,"Shillong alone leaving behind the three minor 
children and aged ailing mother. 

3. 	In view of above I fervently appeal to your goodself that 
I may kindly beJocally adjusted/posted to CWE (AF) Guwahati/GE 

(AF) Borjar' 	considering my''probf - ems and enable,me to discharge my . 
duty without any mental distress and look,upon-the-Welfare of.my  

children 	other,:for whichs act Of kindness I shall ever grateful 
Im to you. 

Thanking you Sir, 

Yours faithfully, 

SMT JYOTI PRABHA BAYAN,LDC(Pt) 
MES/225364 

Dated : IV— Jun 2000 
	

*C/O CWE (AF) Guwahati 

I 

19 
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Tale s. AV/2358 	 Roadquextere 
Ouef Enoinear (AF) 
EM111ang Z6ne 
Elephint Falls. Caup, 
flongl-Vir Popt 
Shillong .. .793009 

81006191ADW 15-0 /IBIC W 	 Jul 2000 

HQ Ustern COMMnd - 
Engikeers Branch 
rott W1114am 
Calcutta 700021 

IE (AF) vtnour.ST  FOR pOSTXM&RJUrTMr-VT  IN 0 
?iU;14AL1AT&aO&_=ORQAR  O'N*  VIEDIOAL GIM= 

dated 20- May 20000,  

2 0  -MB/225364 Smt. Jyoti Probhe Daydnf' LDCof Q-1Z 
Giwihati stands *poated.,to MM "Shillong an promotion from 
WC to= *1dO-,.Xo#r,; ,above =entioned'.  latter*  

V 
An impplication -  dated. 12 ~JUn.2000 -  in reBpect of theabove 

Individual.- reque)3tinq for a'djus-tMent, * In CWE %r) Cm-jahatl or 
GE(Ar-) BorJer ~nstead of CW3 -Shillong is fom-rded-herevith 
for -,-yoAr_-:further a ction. The ca so of the Ind ividuarl. -- ha -a. . no t 
been _,j~ecommended - by ACE ,  thisIM 

.4 	 IU Is 'dWdloffed i, ,.­ReOornmndation- slip of the ACE this 1 
.61'ongliith Application'b 

(OM PrAkn 
Major 
so 1I era) 

ief Englneer CAO Enci 0 Al.  2122A4k 020ti) 

'copy  12.  

CWZ (Ar) GuwahatA ."IN)"r inform tion with rof to your lotter NO*  
-11242/C1k/902/ZXD datea 13 Jun 2000. 

-Cov 
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smt Jyoti Prabba Sayan.. 
WCOO 

' 
C/b,04&AAF)-QwahatL 
A*T. Roa* *  4ant4iic, 
Gmahati — .781060" 

To 	.1 '14aj Gen '53 k)uri 
Chief Engineer 
HQ Eastern Command 
Fort William 
Calcutta .-21 

~4 kqV YLAUt 

 

Sub s, 	 (LAJC 10 

Sir, 

With deference and humility I beg tO intimate you tnat 
I stand wuted on promotion to QWE,  Shillong vide 	leitir your HQ No*13 184l/11/3976^ngrs/E,1D dated 20 may, 2oO39 Imediat'ely po geQting posting order A had made an appeal justifying the 
neceseity of my presence in and around, Otmahati Ccinplex to 
fulfill the extream need' oj, 1, mY family and requested your h6nour' to change'of my posting " 	 =I  - ~16, ~ , In and 4rOund Q&ahati Q 9 X ,vide my. appeal dated 12 Jun '2030. Though outcome of the 
41PPe". ` has not yet, been received however authority (CWL 
(Awattiti) has served moveVient-~Opder bearin No, 1242/Clk/103/9''t,  dated"01 ­jul 2333- indicatin4 ~ -,Oate­of 'Movement 31 Jul 2330 subseq~6nii tly amended a's 31 AUO 2000. Since 'the date 
movement is approaching 4#1- 'Und no other 

. 
al 

 I 
ternative 

expect to aPproach L*fore'YOur'goodself directly for your 
kind consideration and f avourable -decision p$e'&eOO.- Howevef~ , 6d  .~ 11 1121  ~ I - api*ologice for. O'k-JUng appeal directit .. '' 	 I 

,=0006 your go BeX ite. without m44titinin the ~ - 	
'36, 

. .9 	- 
OXOL 

 r 	!o . 1',hop6 that Y.04 honour'wOuld fte4iire j~e for such lapse considering my situition which constrained me to. do'. Boo 

beY to SUIMlit the followings for your kind consideration 
and favourable decision please j. 

U) 	I am having three minor children residing at my na
~LiVe Place 14IRZA (Kanirup-District) - whIch is about 

JJ KY,  away from aty duty Station,, They are studying In 
AzPaniese 14editm ,; School at Mirza e  - Since they are growing 
my.presence is conaidered to be very much essential' 

tiav(--  bee'n suf f e' rIng f rom heart di.%ease Pepti 
I 
 c 

Ulcer Signdronie and Chronic malarial fever since last 
f ew months and undur' treatment of: the Kohendra Mohan 
Chowdhury Hosi.,itdi, (juwahati. Physician looking after 

advised Die to stay at Guwahati for prolong treatment' 
under care of a Specialist Physician and Cardiologist, ,  
Pledical Certificate already attached with my appeal dated 12 Jun 2jjj. If I'have been forced to move at CivL Shi-Llo% I a,,jprehend that I may Dot last long L-4-cause of not k,

~eLtInq pzoj-~er medical treatment, 

jkA 

x 

t6 
V 



(iii) my mothtr acied about 75 Yrs who is staying with me 
af ter t he sad demise of my f ather hats been suf f ering f rom 
various diseases and virtually bed.ridden since long. he 
there is no other member in 6y family it is my moral 
rvsponsibility to look after her and proVide necessary 	

k 

nursing till she survivess 

Uv) ~Xt is also a , fact'that after the sad demise of 
tviy-faLhe- r responsibility of looking after vy mobber 

, and - property rest on , my shoulder as no othet member 
6xista In my fawily -* ' 'I had been allotted* Crbvt4. 

Bhutnath,, Santipur Complek however 
circumstances compelled me Jo vacate the Gbvto Accommodation, 

-80 that I shall be able to look after the'bAid domestic 
problem and fulfill the need of Aiy family,' 

(v) Your goodself would also agree'that being 4 female 
employee it is quite impossible to stAy at Shillong 
alone leaving behind three minor chi ~drefi and ailing 
monthere 

30 In view ot the above I request your gixAseli to consider 
my case sympathitically and I may kindly be locally adjusted 
so as to enable nie to fulfill - the extrejae need of my family 
for which act of kindness I shall ever greatflil to you, 

Thanking you Sir,, 

Tours f bithf ully v  

Upt Jyoti Prabha Sayan$UX(ft) 
Dated P2A Mg $ 2000 	 im ,

"25364 
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